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In the Central Administrative Tribunal
Case No : Original Application No. 330, 01067 Of 2018

Sarju Prasad APPELLANT
Vs
Union Of India & Ors RESPONDENT

Date of Decision : 22-11-2022

Acts Referred:

Citation : (2022) 11 CAT CK 0053

Hon'ble Judges : Om Prakash VII, Member (J)
Bench : Single Bench

Advocate : Manish Kumar Yadav, S.P. Pathak

Final Decision : Dismissed

Judgement

Om Prakash VII, Member (J)

1. Shri Manish Kumar Yadav, learned counsel for the applicant and Shri R.K.
Srivastava holding brief of Shri S.P. Pathak, learned counsel for the respondents
are present.

2. Learned counsel for the respondents states that as per Misc. Application
No.215 of 2022 moved on behalf of the respondents the grievance of the
applicant has been redressed. Thus, the present OA has become infructuous.

3. Learned counsel for the applicant did not oppose the submission raised on
behalf of the respondents’ counsel.

4. Accordingly, the O.A. is dismissed as having become infructuous. No costs.
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